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Perused the RA.’
24 At the outset we nots that the Rp is

grossly time barred and hit by Rule 17(1)
CaT (Procedure) Rules. MA NoJ516/99 has been filed
for conconotion of delay in uwhich it -has been

stated that respondents decided to fil e this RA
after they ceme to know of the Hon'ble Sq:rane

Oaurt's judgment in State of Rajasthan Vs. BeK.Meeh e
IT 199 (8) SC 684 .. |

3. "~ The Tribmai 's impugned order is dated
25.7;5596. It was a consent order dictated in op &
court with the agreement of both partiesy Thé
Honible Supreme Oourt's judgment in B.K.Meena's case
(sup ra) was delivered in hugu$t,1996, that is
subsequent to the impugned order dated 25.7.56

and in the light of the pfo vieions of Section 2é(3)
(f) AT act resd with Order 47 Rule 1 OPC does not
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provide justification for review of the order.

4, In para Sof the RA it has been stated that
the Tribunal did not mnsider the submissions

made by respondents' oouisel, but this assertion

is without merit as the imp.ugned ordsr wag a

consent o rdery

54 In pars 6 of the RA reference has been

made to decisions in certéin other Oas., In so far

as the dascisions prior to the impugned order

dated 25.7.96 are concemed, it was open te
respondents’ counsel to hgve cited them when the

0A came up for hearing but he did not do so,

and as stated above, the order dated 257, 96 was

a consent order. AS regards decisions im OAsdelivered
after .25.7.96 are concemed, they do not provide
jUSti-f’ication to revieuw an order passed before thoss

daci sions were takene

6. The Ra is rejected,
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